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PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 03 OF 2025

IN THE MATTER OF:
Bhishm Tyagi
Versus

State of Uttar Pradesh & Ors. ....Respondents

REPORT ON BEHALF OF U.P. POLLUTION CONTROL BOARD
IN COMPLIANCE WITH THE ORDER DATED 07.01.2026

I, Drl}nesﬁ Chandra Shukla, aged about 53 years, S/o Shﬁ ’P‘annalal

Shukla, presently pbsted as Regional Off'lcef, Uttar Pradesh Pollution

Control Board (héreiriafter referred to as UPPCB), Bijnor, do here;by

solemnly affirm and state on oath as under:

1. That in the 'ofﬁcial capabity mentioned'adee', I am acquainted with
the_ facts and Qircumstanpes of the case and as such I am competent
and authorized to swear this affidavit.

2.  That this Hon’ble Tribunal vide order dated 07.01.2026 had
directed as follows:

“UPPCB is directed to verify the compliance claimed to have been
made by respondent no. 5- M/s Dev Industries and file its report

within three weeks along with video covering the unil, measures
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taken by it in compliance with recommendations made by the Joint

Committee and environmental norms and also the arial view of the

“unit. In its report, UPPCB shall also mention the distance of the

unit from nearby human habitations.”
That in compliance with the directions of this Hon’ble Tribunal,

UPPCB had conducted an inspection of the unit on 24.01.2026.

During the said inspection, the unit was found non- operational and

the seal on the machinery therein was found undisturbed.

A true copy of the inspection report with annexures is annexed

hereto and marked as Annexure No. 1.

The' video made during the inspecﬁon is annexed hereto in the form
ofa pén drive z}nd:piarked.as_ Annexure No. 2.

The photographg taken di}ring the _inquction_ are annexed hereto
and marked as Annexure N‘b.»_SQ |

That the habitation of Village Nagli Jaju is situated at a distance of

4.
about 515 metres fro‘m the unit, in the north- east direction.
5. That the status of compliance with regard to the recommendations
of the Joint Committee is as follows:-
S. |Remedial Action proposed by | Status of compliance
No. | Joint Committee o
A. | To upgrade its Unit to Advanced

Batch Automated Technology
Process (ABAP) as per CPCB
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SOP dated 16.01.2024 for
"Recycling of Waste scrap for the
recovery of Tyre Pyrolysis Oil,
Pyro Gas and Char in Tyre
| Pyrolysis Oil (TPO) Units" and
provide  below  mentioned
features:- |
i. Automatic control systems
such ‘as Programmed Logic
~ (PLC)

. measurement and control .of

Control - for

temperature and .pressure
-along with safety inter-locks

in. case - of increase of

i. Automatic ‘control

systems such as

Programmed Logic

Control have been set up.

temperature or pressure to.cut | ..

off heating of the reactor.
ii. Sensors along with alarm
systém at all the. transfer
points throughout the plant to
detect - any. leakage . of
- flammable vapours from the
system. -
iii. Bypass arrangement for"pyro
-gas - from reactor  door to
primary condenser.
iv. Fire detectors, sprinklers and
fire hydrant with -necessary

pumping system and water

ii. Automatic control systems

such  as - Programmed
Logic Control have been

set up.
iii.Unit is in compliance.

iv. Unit has set up sprinklers
and fire hydrant.
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storage should be provided in |

the process area, product and
raw material storage area,
Provision for suction hoods
over the gate of reactor and
char bagging area,

vi. Water sprinkler system, and
vii. Mechanized arrangement
for removal of char and steel

scrap' and arrangement of

Nitrogen gas (N) purging to

. address. environmental and |

safety:concerns.

v. Unit has set up temporary

~suction hood

vi. Unit has arranged water
sprinkler system.

not set up

vii. Unit has
Mechanized arrangement
for removal of char and
steel scrap.

Dufing the inspection
dated 24.01.2026, the, one
commercial cylinder filled
with nitrogen gas was found
| kept near the reactor in the

unit.-

To increase the height of its stack

upto +30  meters - as . per
Consolidated Consent &
Authorization.

The unit has complied.

To develop green beit across its
periphery. The green belt may not
.| be less than 5% of the total area
of the plot in line with CPCB
SOP.

There is a greenbelt of about
200 sq. m. developed next to
the boundary wall of the unit.
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D. [To provide concrete flooring for [ The  unit has  made
storage of Raw Material & End arrangements for concrete
Products as required under CPCB flooring and covered shed for
SOP. storage of end products but
concrete flooring has not
been arranged for raw
material.
E. | To register under CPCB online | The unit has complied.
| Waste Tyre EPR Portal as per the
<y 0 T,q _provisions stipulated  under
,r;):{t /N ' schedule-IX of the Hazardous &
r%) ‘/ ) ?‘ng;‘?e";' Sy, \l“é Other Waste (M&TM)
%%’ é’t Amendment  Rules, 2022 for
%/\O _ Qé) Utilization & Maﬁagement of
FUTTARQ ‘ Waste Tyre. '
yr
F. | To remove the spillage of carbon | The unit hr:is cdmplied.
black immediately - ‘from - the
agricultural land of complainant.
G. | To obtain permission for Change | Change in Land Use has been
in Land Use from concerned | obtained.
department. |
6.  That the present report is submitted before this Hon’ble Tribunal

for its kind perusal and necessary consideration.
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v
DEPONENT

VERIFICATION

...........

Verified at...aﬁm'sr on this the 3...... day of _Jaliaaty , 2026 that

the contents of the above affidavit are true and correct to the best of my

knowledge and belief and nothing material has been concealed therefrom.

—

DEPONENT

f.vw&;-
. i "-"\ b
3\ ) 6. .| \
Diston
2 OTARY,
BLINOR-246701 (UP)
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- ~ robijnaur@uppcb.in
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w0 T gRa af@wer, € Reh ¥ DR@ 0.A. No.-3/2025 (ILA. No. 356/2025)
Bhishm Tyagi Versus State of Uttar Pradesh & Ors. With OA No.-651/2025 Dev
Industries Versus State of Uttar Pradesh & Ors. ¥ qiRa anewr faie—07.01.2028 &
AN H JurT A @ FSHIW, IH-TARENR, dEia—dRR, Rrer-ReR
1 IJrEAT / fAawor

1- #0 I gRa aifdraxor, 7€ Rl § aidra 0.A. No.-3/2025 (I.A. No. 356/2025)

Bhishm Tyagi Versus State of Uttar Pradesh & Ors. With OA No.-651/2025 Dev
Industries Versus State of Uttar Pradesh & Ors. ® UIRT 3me¥ faA1®—07.01.2026 @&
q& 3y feaa 28—

1. Additional affidavit dated 17.12.2025 has been filed by respondent no. 5- M/s Dev
Industries and reply dated 01.01.2026 has been filed by CPCB in O.A. No. 3/2025.

2. UPPCB 1s directed to verify the compliance claimed to have been made by respondent
no. 5- M/s Dev Industries and file its report within three weeks along with video covering
the unit, measures taken by it in compliance with recommendations made by the Joint
Committee and environmental norms and also the arial view of the unit. In its report,

UPPCB shall also mention the distance of the unit from nearby human habitations..........
5. List on 04.02.2026 for final hearing.

el HEH Qd 3USHIN, UM—HGaMyy, dedld—dRyR, fer—fasHR @
e e Qi —24.01.2026 &1 fHar | Ao & 99y ST &1 HaTeE
9 9IaT T dAT I A wWifd /T (e RAder—01 7 A RAFer—02) w4
SlosiiodcH R ol el grad / |Riva urdl 134y |

wgaa Afafa gr1 {63 1A Feor fQAie—07.03.2025 3 9t T &l & gfera
fAdeor s & fd= |@&aT—05—Remedial actions proposed for the owner of the unit
5 Sfeaiflaa fa=geil @& Heu # sureTis fdavor fsraq &

&9 g IFUTCFT® (aaxoT
&

A. To upgrade its unit to Advanced Batch
Automated Technology Process (ABAP) as
per CPCB SOP dated 16.01.2024 for
"Recycling of Waste scrap for the recovery
of Tyre Pyrolysis Oil, Pyro Gas and Char in
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Tyre Pyrolysis Oil (TPO) Units and provide

below mentioned features:

1.

11.

111.

1v.

Vi,

vil.

Automatic control systems such as
Programmed Logic Control (PLC) for
of

temperature and pressure along with

measurement and control
safety inter-locks in case of increase of
temperature or pressure to cut off

heating of the reactor.

Sensors along with alarm system at all
the transfer points throughout the plant
to detect any leakage of flammable

vapours from the system.

Bypass arrangement for pyro gas from

reactor door to primary condenser.

Fire detectors,
with

system and water storage should be

sprinklers and fire
hydrant necessary pumping
provided in the process area, product
and raw material storage area.

Provision for suction hoods over the

gate of reactor and char bagging area.

Water sprinkler system, and

Mechanized arrangement for removal
of char and steel scrap and arrangement
of Nitrogen gas (N) purging to address

environmental and safety concerns.

3Pl g1 Automatic control

systems such as Programmed
Logic (PLC) @&
RITIAT B ol T 2 |

Control

gPhls §NT Automatic control
systems such as Programmed
Logic (PLC) @l
RIYAT PR ol T 2 |

Control

SHIE R 3[Ue Bx fora
AT B |

$@1s gRT sprinklers and fire
hydrant &1 qwerr &1 T4 2 |

SHI3 §RT IATE suction hood
D TR B T 2|

ghly §NRT  water sprinkler
system &1 TR B T |

ghlR  EWI

arrangement for removal of

Mechanized

char and steel scrap @1 @qaeIT
T8 o T R |

Y

N
WA
NKee

(g
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friteror  fR=1i—24.01.2026
D G sHIE H Agcrod 9
| W BT 01 Ho AR
Revey RAqer @& o <@
g AT |

To increase the height of its stack upto 30

meters as per Consolidated Consent &

Authorization.

gPhIs g AU B ford
TIT B |

To develop green belt across its periphery.
The green belt may not be less than 5% of
the total area of the plot in line with CPCB
SOP.

SHls H qdIQvsiaicd @ [hIR
ST 200 aitHey d HHdee
famfaa @t T 2 |

To provide concrete flooring for storage of
Raw Material & End Products as required
under CPCB SOP.

g®ls gNT End Products &
HWUSRYT B¢ concrete flooring
& covered shed &I HTRIT H
off T4l 8 UR=] Raw Material

To register under CPCB online Waste Tyre
EPR Portal as per the provisions stipulated
under schedule-IX of the Hazardous &
Other Waste (M&TM) Amendment Rules,
2022 for Utilization & Management of
Waste Tyre.

[ To remove the spillage of carbon black

immediately from the agricultural land of

complainant,

®2q Concrete flooring @I
AT el Bl T B |

THE ERI U &R for
T 2| BEM Herd @
(Fer = 9—01) |
3UTe B forar T B |

T

To obtain permission for Change in Land

Use from concerned department.

TPE GRT Y-WANT  GRaa
o forar wr ®) ormfa

"ol & (Her=ie—02) |

%
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s

M




620

4- TENT UF I B ATE-UN &) ARG T wer 2
5- SO W SER—RA A F T 515 drew g W AH-ATE WL, P Aarey
Rerd 8| Sad gt &1 w9 e Ay ) fbar mam 2

W)
%«\nﬁ / 98-@1—*)49

(THoBOUTSY) (Arfex g¥)
s HEa® e qafaror A=

11



g é—n 621 ' -4’.-3;0'3:’3" 4
& 12.23PM — (ﬂ

RD-0bl-202¢
Amee/? 0,

——\

-/

CcPCcB

Para 3 of Schedule IX of Hazardous and Other Waste (M&TM) Amendment Rules, 2022

REGISTRATION CERTIFICATE OF RECYCLER
Ref: Registration on the Portal for recycling of Waste Tyre for following end products

l. Tyre Pyrolysis oil and Char
1. Registration Certificate Number: B-29016 / (WT Recycler)/23/WM-111/0012889 Date: 26-Nov-2025

2. M/s M/S DEV INDUSTRIES having recycling facility at address of recycling facility is hereby granted Recycler Registration on the
portal based on the information and declaration:

3. M/s M/S DEV INDUSTRIES is hereby granted registration as a recycler for recycling of Waste Tyre. The Annual Waste Tyre
recycling capacity is 2458.5 MT/Annum:

4. The Recycler Registration Certificate of M/s M/S DEV INDUSTRIES shall be valid for a period of five (5) years from date of issue
with following conditions:

i. The recycler shall submit on monthly basis the information regarding quantity of waste tyres used and end product produced,
extended producer responsibility certificate sold and such other relevant information on the portal.

ii. The recycler shall file annual and quarterly returns in the Form as specified on the portal on or before the end of the month
succeeding the quarter to which the return;

iii. The recycler shall ensure that the facility and recycling processes are in accordance with the standards or guidelines laid down by the
Central Pollution Control Board in this regard from time to time;

5. General Terms & Conditions of the Authorisation:

i. The recycler shall comply with provisions of the Environment (Protection) Act, 1986 and the Hazardous and Other Waste (M&TM)
Rules, 2016 and amendment thereof made there under;

i. An application for the renewal of registration shall be made before 120 days of expiry of this Registration Certificate of Recycler;
iii. The Board reserves right to cancel/amend/revoke the registration at any time as per the policy;

iv. The Central Pollution Control Board shall generate extended producer responsibility certificate through the portal in favour of a
registered recycler;

v. The validity of the extended producer responsibility certificate shall be two years from the end of the financial year in which it was
generated and the expired certificate automatically extinguished after the period.

vi. For generation of EPR credits for meeting EPR obligations Producers & Recyclers shall have sole responsibility for
malpractices/violations, if any.

' 6. Additional Conditions: -

i In case of any difference, between the details provided by producer and registered recycler the lower figure shall be considered
towards fulfilment of extended producer responsibility obligation of the producer.

ii. Recycling facility will be verified within three (03) months of issuance of recycler registration. In case of a}\y non-compliance your
Recycling Registration Certificate will be revoked/cancelled

ii. In case of any violation of the above condition or violation of the rules provisions, your Recycling Registration Certificate will be
revoked/cancelled;

iv. False information resulting in over generation of extended producer responsibility certificates by recycler shall result in revocation of
registration and imposition of environmental compensation which shall not be returnable and repeat offence, violation of these rules for
three times or more shall also result in permanent revocation of registration over and above the environmental compensation charges.

Digitally signed by

YOUTHIKA 5 0zs 1.2

12:29:11 +05'30'
L utharizad cianatorv

172

https //eprtyres.cpch. gov.in/PrintCertRec

12
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To,

M/s M/S DEV INDUSTRIES,

village-jamaluddinpur,post naglipathwari, tehsil-chandpur,distt bijnor,bijnor,246727,

13

* - TWVTtN agsTymation)
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5, 7:96 F'M
T80202507064 1

AR

Digitally Signed by:
NITIN TEWATIA

Iuforanfie
f&i® THY: 29-11-2025 06:06:38 PM

about:blank 33
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Annexure-2

SanDisk®

USB 2.0 Flash Drive
Reliahy
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627  Annexure-3

U A9 79 JUSHIS, TH—SHIgEeIYR, dedid—aieqR, Ria—fRIeHR & e
1% —24.01.2026 & THI HiA T BICUTR —
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